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Traae aftfaw, 1967 @ siaeta sl @ for avs

o iffem, 1967 @t awr 12(1) (a)a%aaﬂamm%mm
O T 508 @1 & A R ’

. 9.

oarg W g o1 WE

Prida st @
ﬁﬂi‘lﬂ!(ﬁ.)'

AiGw  JETH
& frg ufn
(w.) #

| of% smEw &1 ™ Fe-Ra @ TEae

R ysifa o war & ok smew &

@ U adew 9 Y 3 99 @
I T8l Bval & & ouer T sue
Are-fer @ 9 ¥ gt & |

37 18 a¥ ¥ w9 ¥ N Jem uwNE

500/~

T

(if)

If JMdEe & W Aa-far @ e
w ysifea ™ # o smgs &t
99 18 ¥ ¥ fw & &k araw g
& foq amde & WY ¥ 9 @
Ieorg el v & 6 9wt T ows
ara-far & g A ysifea ® |

1000/-

- 500/-

(i)

mﬁm#mm—ﬂmﬁ
Wﬁmmmﬁmﬁt

g el

g T e

ﬂigﬂﬁ#@f

(iv)

uf%m#géﬁww\é%'m
I fFar & R g 9 B
& o 9€ w § T ° Jum

| ggeh aww @ @ ek

e Raw § w18 oRads 7 g
& 3R ImTe of ¥ Y ™ amde T &
Jeord T8 B 8 |

1000/~

500/-

I} Ao TN o AU safy
aﬂﬁ%aﬂ?w*—rﬁf'cﬁmﬁ%i

2000;/-

500/-

(vi)

IR oEs B U OIS/ AR
TRAE & 3R 9% 9ERY gRNE @
Y e F WY JHS Iood e

500/-

a 500/-
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FEE |

(vii)

afe o =l W ¥ R el e A
w g fronfl s wmf ua T
a3 @ &fly U srRted/aue

FRAFT d§ ARE I WEHT IJO

IMAET 9T § W & WY 39 gaeH
9 F Ieoid TE el § | :

500/-

500/~ (Fmanfer
& iy § o
Arar-var rfféa
g)

(viii)

Ife MdeE T9 @ @ S A
TR & 5 v gd § ureard @ R
e foar & ok 98 g vt &
N g g TE gen R st
e | famn et @ aow” @ P
Rers 78 & ) 3dee @ 1w g AR
& wy gfde yauid @ g smdea
= & forg wer oy T € |
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(gode  Tmmre
D)

1000/- + 2500/-

(ST e
qD)

(ix)

GEE A EE EE AR
@ 3 IR qua F@ = vw &
gEEy @ uRt § @ qReE @
greerr foray s waear & sk ot T
frt gore %t filsa & o 99& @ iR
v fafea & fom wer =Ry |
gEed ¥ Ry W gsilen- @ |
T® QT ander @ Wi 3 o
TRy |

(@ ot smdee = h T &
yawgEd & @ e el I
srerar 2500%. forgr 9T wfde |

5000/-

5000/~ + 2500/-

(e Twemc
D) \

5000/

1000/- + 2500/-

(gfRde T
7D)

{x)

IR GEEd T G @ quel

Jafy garE B vt & o 1000 W B

HORY g6 & WY T THAE d
frar s =y |

2500/- + 1000/-
(AERET TREE

)

1000/~ + 1000/- |

(RTEROT. QTGS
o)

(xi)

PR wel Taw, S WER s
& aTy amied F ey PR @
ey T8 a1 # | '

2500/- -

"2500/-

(xii) |

Iy maes wE-ue danfte Y @
I E T8 v & 3R oud dafte
Rufe & wdg § o1 wm™en gofiga © |

2500/-

2500/-
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(xiii) | 3R sdew TR /- 1000/- 500/-
(@A oRed) @ wdm d woew
T & R |

(xiv) | qo9n Gt fRIReR/ueh & «-m|  s00/- 500/-
T} & wafda g @1 farn v '

(xv) |3afE foelt amdee & uw dw e & 5000/~ 2500/-

et dufae ool o oo &
T T B s Iwe RAeg o
IR wen. dfee # ot amew d
T e T8 QTR & |

fRooft (i) wradd alfFaw, 1967 @Y U 12, B TEA ¥ wfdw, A du oA
3 fmr o & Iftfem @ weuRl & Siew ova €, O gEeR Tea gEe
WgH oYl § W o e A evaRw § @ v aRfRed @) swen w1 omw
s 2, v o Prflem @ e wwge wv F st @, o et Rl s
afdn & T a1 P TERW BT ST S & @ o ggew el afR oy
ST e SRAT A TR BT IR He @t Fwia ¢, @ 2 ot ot sy
ot BT AT 5000/- F. BT AN AT S B IR ST wew |

(ii) Ywr @Y of afdw, S wwa & RE T B gr o @ e s s
2 o s odraen @ W o @) A g v wra s § o Rl sl
AR e AT I ST B U0 G 8, A 5 af @t B A} 50,000/ .
a% @ S & forg deite dm o

------------------------------------------------ {w' .g'. Vl/40[/1/5/2006]
I, IM, W, W qrem ()

feoyoft :— yur frgm, Reiw 11 fntaw 3 waf. 601 (w1.)$aﬁm$m#wrﬁraﬁm
¢ & iR awEE Fefafaa @ grr derfae feg g

G gEaTR 50(3), RAi® 7.2.1984;
(i1) STEIR 494(8), f&Fi® 10.6.1981;
(iii) Sigwan 469(F), e 24.6.1082;
(iv) Hegay 325(8), fAi® 12.4.1983;
) S 482(5), Raie 13.6.1983;
(vi) ofigaar 494(8), i 16.6.1983;
(vii) Showarn 345(%), e 29.3.1985;
(viii) SiioemR 860(F), &+i® 8.11.1985;

(ix) Svaar 857(%), f&Ai® 13.10.1987;
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(x) HwaR 84(%), Riw 11.2.1988;
(xi) SHTEIR 1155(3), 7w 21.11.1988;
(xii) SR 622(F), e 27.6.1990;
(xiii) SHYWeR 653(%), f&mie 20.7.1990;
- (xiv) SRR 100(%), i 4.3.1901;
(xv) STHAR 275(), faie 20.3.1991;

(xvi) e 586(8), fi® 21.6.1991;
(xvii) ST 1114 (S), fRiw 22.1.1992;
(xviii) QW 684(F), fR7i® 15.6.1992;

- (xix) woEaR 721 (), e 7.8.1992;
(xx) YR 477(F), e 16.6.1993;
(xxi) SRR 485(8), e 1.7.1993;

(xxii) WIgHITR 503(F), fi® 10.7.1993;
(xxiii) ShoaaTR 833(8), 7w 2.12.1994;
(xxiv) e 592(F), s 7.8.1995;
(xxv) SHTEAR 491 (F), 7w 28.8.1997;
(xxvi) WY 605(%), fi® 5.10.1998;
(xxvii) SHTEAR 516(%), f7iw 8.7.1999;
(xxviti) e 827 (%), e 29.12.1999;
(xxix) g 34(3), A% 12.01.2000;
(xxx) SRR 472(%), i 22.05.2000;
(xxxi) g 473(%), e 22.05.2000;
(xxxii) SR 485(F), fmiar 23.05.2000;
(xxxiii) WowAR 529(8), 7w 8.06.2000;
(xxxiv) SigasTR 584(3), fFi® 04.07.2000;
(xxxv) SgaaTR 632(3), 7w 25.07.2000;
(xxxvi) Sheaar 482(F), fAie 28.6.2001;
(xxxvii) SigeER 527(%), & i@ 13.07.2004;
(xxxviil)  SNYGAR 576(3), fATH 2.8.2001;
(xxxix) wigwaR 817(%), fe7ie 2.11.2001;

(xI) . STHIR 879(8), f&i® 6.12.2001;
(xli) EAR 235(8), e 28.3.2002;
(xlii) . oigwsTR 420(8), Reiw 23.05.2003;

(xliii) SigaanR 399(%), RRsi® 16.06.2005;
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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 23rd December, 2006
G.S.R. 768(E).—In exercise of the pbwers conferred by Section 24, read with Section 5 of the

Passports Act, 1967(15 of 1967), the Central Government hereby makes the following Rules
to further amend the Passports Rules, 1980, namely:

1. (I)  These Rules may be called the Passports (Amendment) Rules, 2006.

(2) They shall come into force with effect from the date of their publicatioh in
the Official Gazette.

2 In Schedule HI to the Passports Rules, 1980, -

() PART-I FORM EA(P)-1 FORINDIA stands amended and with respect
to the entries reIating_ thereto, the following shall be substituted, namely:-

: ‘ Price Rs. 16/-
Government of India -
Ministry of External Affairs Pasie your unsigned
Passport Application Form (No.1) recent colour
(For New / Re-issue/ Replacement of Lost/Damaged Passport Wy iy o0
{Please tick the required category) 7
" Signature
OR
Thump Impression

Please reaa the Passport Information Booklet carefully before filling the form, in CAPITAL
LETTERS in blue/ black ball point pen only:
(CAUTION: Please furnish correct information. Furnishing of incorrect information would attract
penal provisions as prescribed under the Passports Act, 1967). Please pmdaee your original
documents at the time of submission of the form.
For official use only :
File NUMDET ....c..ocoonvvenreiserccnsssassosonas Police Verification required  (Yes/No) ECR/ECNR

N ofwmm
Fee Amount Rs. Cash/D.D . Bank Code D.D No. Date of Issue of D.D
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1. Name of applicant as it should appear in the Passport (Initials not allowed)

[Part I—SEgc. 3()

Surname

Given Name

{with documentary
_ptoof)

the previous name/surname in full

2. In case of change of name/surname (after marriage or otherwise with documentary proof), please indicate

3. Sex
Male

[

Female Others

a.pate of Bith: DD Ivm [ vyyy [(JOJ0I0]

(with documentary proof)
In words. ‘

5. Place of Birth: Village./ Town, District,

State, Country (with Documentary Proof)

: Father/Legal Guardian's Full Name (in¢

luding surname, if any): (Initials not allowed)

| I I A I

[T 11T

. Mother’s Full Name (iricludi

surname, if any): (Initials not allowed)

l

L |

. If married, Full Name of

wife/husband (includi

ng surname, if any). (Initials not allowed).

BEENEEREN

| |

8 (i) If divorced/widow/widower, Please indicate the category with documentary proof.

{

N I I B

[

HENEREENEN

L]

9. Current Residential Address (where staying presently), Residing since
(In case of students, please see Section III of Passport Information Booklet)

..................

savssesesaveesaasnes

I[N

5

Telephone No.

Mobile No.

l

T O I O I I

[ |

HEREEEEEREEEREEER

[ ]

9 (a) If you have been resident at your current address for less than one year, please furnish other addresses
of your residence during the last one year.

sens

..................

....................

10. Permanent Address with PIN code (if the permanent address is same as the present address write “Same”

only)
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11

(1)

(i)

Details of latest held/existing Ordinary / Diplamatic / Official pé.ssport(s)i

Passport Office File No: .....cccoevviiviieiieinnnn. / Passport(s) No.......coocenvnennannes R
Date and Place of IS8UL: .....couommiasasinassanessas / Date of Expiry

.........................................

(iii)  In case passport was applied for and not issued, please give FileNo. & Date ..................cooceel.
(iv)  Has your passport(s) ever been lost / damaged (if so attach FIR and give details).......................

It

12

13.

15.

16.

.......................................................................................................................

(a) If you have returned to India on Emergency Certificate (EC) or were ever deported or repatriated,
please furnish details:

EC No., date and place of issue & attach seizure memo in original .................oenns S
Place & Country from where deported / repatriated and reason thereof:...................o.coiviiiii

..........................................................................................................................

.........................................................................................................................

. Other Details:

a) Educational Qualifications

.........................................................................................

b) Visible Distinguishing Mark, ifany.............c....ooeeenee. i BRSNS BRSSO 59

¢) Height..................... cms.
Are you working in Central Government/ State Govt/ PSU/ Statutory Bodies (Y)es/ (N)o D
If “Yes’ attach Identity Certificate (As per Annexure “B™ of Passport Information booklet).

- Are you a citizen of India by: (B)irth/(D)escent/(R)egistration/(N)aturalisation; ..............coeeeneeeenin.

if you have ever possessed any other citizenship, please indicate previous citizenship .......................

“Emigration Check Not Required” status? Yes/NO .....................
(Please note that all 10 and above gualified applicants are eligible for ECNR status.)

If yes, mention the eligible category (see Section Il of Passport Information Booklet) and enclose copy
of relevant certificate/document

In case of minors (applicant below the age of 18), if ESTHER of the parents hold a Valid Indian
Passport or has applied for it give the following details. Please see and fill up attached Annexure-H.

- Passport/ File No. Date & Place of Issue/ Application

Mother
Father

7.

(a) Have you at any time during the period of Five years immediately preceding the date of this
application been convicted by a court in India for any criminal offence & sentenced to imprisonment
for two years or more? If so, give name of the court, case number and relevant sections of Law.
{Attach copy of judgement)

...........................................................................................................

(b) Are any criminal proceedings pending against you before a court in India? If so, give name of court,
case number and rclevant sections of Law.

..........................................................................................................................

(c) If answer at (b) is (Y)es. please furnish No Objection Certificate from competent court for grant of
Passport.

.........................................................................................................

...........................
..........................................................................................

.........................................
.................................................................................

...........................
...............................................................................................

3979g{/06 -6 -
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(¢) Has your passport ever been impounded / revoked? If yes, give details:

..........................................................................................................................

..........................................................................................................................

..........................................................................................................................

..........................................................................................................................

......................................................................................................

19. Self Declaration:

I owe allegiance to the sovereignty, unity & integrity of India, and have not voluntarily
acquired citizenship or travel documents of any other country. I have not lost, surrendered or been deprived
of citizenship of India. The information given by me in this form and enclosures is true and I am solely
responsible for its accuracy. I am aware that it is an offence under the Passports Act, 1967 to furnish any
false information or to suppress any material information with a view to obtaining a passport or any other
travel document.

I further declare that [ have no other passport/ travel document.
(Signature/Thumb Impression of Applicant)

Date ............. (Left Hand Thumb Impression if male and Right
Hand Thumb Impression if female)

20. Enclosures:

1 Proofofdate of birth .......ocoovvveveiiineinnn.n. 2 Proof of ReSIAENCE ..uvvvvriiviiiiiieniiieeaaeanans
3 Educational Qualifications .....................ee . .S S P
S e 6 e e e e e e aaaranas

" (For Official Use Only)

Checked by Name Signature/date
Granted by Name o Signatufe/date
Scanned by Name Signature/date

Dispatched by Name Signature/date
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o Paste your cross
r signed recent
PERSONAL PARTICULARS FORM , phoctoolg:;ph
(In Duplicate) | Size:3.5X3.5
1. Full name (Initials NOCAIIOWEA) ....v.vv.vveree e oo i e RS S
2. Sex: Male /Female / Others ....occovevivniiinieiieiieiininene
3. (a) Has the applicant ever changed name?
(b) If yes, PrevioUS MAIME: .. .. iuiiiiiiiitietiei et e e er e e ee e ettt s en s ensaar e sseaasneann st as
4. Dateof Birth:........cooiiiiiiiiiiiiennnn, S. Placeof Birth ...
0. PIDIEBNIDN 0 5o 6n 5,505 b e st o 5 kA o et e R
T A RO ettt e e eea e s et s enaeans
{Surname) (Name)
)R (411 T SO
(Surname) (Name)
€) HUSBANA / WLl 1.ttt e e ettt v et e s e e s e sbasaaeaneans e e an s e ransnraareeraneansoerann s
(Surname) , (Name)
8 a) Permanent Address & Tel. No. . 8(b) Present Residential Address & Tel. No, along with
along with Police Station Police Station and residing since

.....................................................................................................................

.......................................................

D I L L L R R R ]

..................................................................................................................

9. If you have not been resident at the address given at COLUMN 8(b) continuouély for the last one year,
please furnish other address(es) with duration(s) resxded (Please furnish an additjonal sei of P P Forms
for each address with Police station.

10. References: Names and Addresses of two responsible persons in the applicant’s locality who can vouch
for the applicant.

(1) Name, Address & Tel. No. (2) Name, Address & Tel. No.

I AL T T P R T I T I e S S P P R T L R R R

..................................................................................................................

...................................................................................................................

11. Citizenship of India by: .. ' Birth D Descent D Registration D Naturalization [_j

12. Furnish details of previous passport / travel document, if any:
(1) PaSSport/T ravel document No: ....coooivinniiiisivainan (iyDate & Piace Of ISSHE vvvvnien i

For Police Use Only
e Signature or Thumb Impression of the applicant

(Left Hand T.1. if male and R:ght Hand T.L if temah,) '
Recommended Passport: YES{NO

5
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rASSPORT INFOKMA HUN BUUKLE 1 '
{APPLICANT MAY KEEP THIS BOOKLET FOR FUTURE HANDY REFERENCE)

CAUTION X
A passport is isswed under the Passports Act. 1967. It is aa effence kmowingly to furnish false information OR suppress
information, which attracts pesal and other action uader relevast sections of the said Act. Passpdrt is a valuable document. All
holders sre required to take due care that it does not get damaged, mmhud or lost. Passports should not be sent out to any
country by pest.
Loss of passport should be immedistely reported to the asearest Police Station and to the nearest Passport Office/indian Mission.
Passport holder shall be respomsible for misuse of passport, due to mon-intimation of loss to the concerned Passport Office/Indian

Mission. Passport is a Goverament property and should be umndered wben demanded in writing by any Passport Issuing Authority.
. ISSU ESH P. BOOKL

1. HOW TO APPLY _
An application for a passport may be submitted personaily OR through a representative carrying an authority letter {specimen given
below). All original documents should be shown and self attested copies attached.

To
The Passport Officer
Passport Office...
Sir,
1 hereby authorize Sh./Smt/Kum.......... son/wife/daughter of ... resident of ... whose signature is attested below to submit application
on my behaif and to collect my old passport and other original documents on my behalf.
Yours faithfully,
' {Signature with name of the applicant)
Signature of authorized representative
Attested
Signature of the applicant
NB: It is essential for the representative to have some identity document bearing his/hér photograph. Copy of identity document to be
attached with authority letter.

2. FEE AND MODE OF PAYMENT: The foilowing all-inclusive fee is to be paid along with the application form, cither by Bank Draft in
favour of the Passpert Officer concemed eor in cash. In case of DD, full name of applicant and application number to be written on the reverse of
the draft. Details of payment of fee may be mentioned in the relevant boxes. If the fee is paid by Demand Draft, then the Bank Code of Issuing
Bank, the Demand Draft Number and date of issue of the Demand Draft should be mentioned.

L Fresh Passport (36 pages) of 10 years validity Rs £,000/-
(including minors between IS to 18 years of age, who wish to get a_10 years full validity passport)

2. Fresh Passport (60 pages) of 10 years validity Rs. 1,500/-

3. FtesthsspmforMmors(belowlSycmonge)nfSyeanvahdltyorhllxhemmmmmﬂwageofls Rs 600/-
which ever is earlier.

4. Duplicate Passport (36 pages) in lieu of lost, damaged or stolen passport Rs. 2500/~ .

5. M:w:?m(wlaggmlmofmwumm Rs. 3000/-

In ease of re-issue, the fee leviable will be the same, depending oa the age of the applicant.
"3 DELIVERY OF PASSPORTS:

Passport may be delivered only to the applicant or dispatched by speed post to the address given in the application form.
ECTION II - INSTRUCTIONS AND GUIDELINES FOR FILLING UP THE APPLICATION FORM|
The Passport Application Form is Machine Readable. It will be scanned on computer. Therefore, the following instructions may be foliowed
strictly:

e  Use capital letters ouly. Particulars gives is the form will be | ¢ Write clearly within the box without touchisg the
priated in the passport. Therefore, please be careful in filling boundaries.
up the form and svoid any mistakes.
s Use bisck/biue bail pes only. e  Adjust the information te fit withia the number of given
boxes.
+ Do ot fill the form with peucils or ink-pen. e Do mot write anything outside the box. Avoid over-
e While filling up tbe boxes, Iund!y leave ome box blask aﬂer writing.
each completed word. o__ Incomplete application will not be accepted.

Importaat Nete: Al original docuneltl are to be shown at the time of submission of the passport application form. With the Original
Passport Application Form, self-astested copies of all required documesis seed to be attached. Xiliterate applicants should put only
thumb impression in the box meant for thumb impressiowsignature. In case an applicant has stayed at more than one address
during the last one year, he/she should furnish two additioss! photocopies of the PP form for each additional place of stay.
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SECTION Il - COLUMN-WISE GUIDELINES FOR FILLING UP THE APPLICATION FORM|

At the beginning of the Application Form there are boxes for affixing photograph, appending signature and thumb impression and giving details
of payment of the fee. : ) . . '

PHOTGRAPHS: Recent passport size photographs {Three) in colonr showing frontal view of full face are required. One photograh is to be
pasted on form and two on the PP forms, which is to be filledin duplicate. Black and white photograph, photograph with coloured or dark
glasses or in uniform, Polaroid prints or computer priats will not be accepted. In the box meant for affixing the photograph, please paste
your recent and identical colour photograph of size 3.5 cm x 3.5 cm.. Photograph shouid fit exactly in the box and in any case not smalier than
the box provided in the ferm. For Jumbo booklets, two additional photographs are required.

Siguature/thumb impression should be strictly within the box without touching the boundaries. Thumb impréssion 'should be of left hand in
case of males and right hand in case of females.
COLUMN 1 - NAME (WITH DOCUMENTARY PROOF)

The name up to 75 character long name can be given and filled in the form. The full name as it should appear in the Passport should be furnished
here. For example,

Name: KARUR VAIKUNTA SUBRAMANIYAN RAMANATHAN PILLAI -

Write the Surname as “PILLAT” in the boxes provided for Sumame and put a comma and write “VAIKUNTA SUBRAMANIYAN
RAMANATHAN" as the Given name in the rest of the columns. In case you do not have a sumame, just write the given name. No initials
should be written and they should be expanded, -

COLUMN 2 - If you have ever changed your name, please indicate the previous name in full. This will be applicable to a person who has even
marginally changed the name or a lady who has changed her name / sumame subsequent to the marriage. If there is no change in name at all,
kindly write : Not applicable.

COLUMN 3 ~in case of Male/Female option, please write M or F as applicable in the box space provided. For others, please write ‘X’ in this
box.

COLUMN 4 - DATE OF BIRTH: The date of birth is filled as dd/mm/yyyy and in words as shown in the birth certificate issued by
Municipal/Government Authorities. Proof of date of birth is to be attached. Please see Section IV concerning documents to be attached.
COLUMN S - PLACE & COUNTRY OF BIRTH: In casc bom in India, please mention name of place like Village / Town, District, State
and if bomn outside India, mention name of place and country. If born before partition of India, at a place, which now falls within Pakistan or
Bangladesh, please fill up the name of place followed by Country as “Undivided India”.

COLUMNS 6, 7 AND 8: The name of Father, Mother and Spouse is to be entered in the respective columns. Surnames, if any, in these columns
should be mentioned after the given names. In case the applicant is unmarried, column 8 asking for information on name of spouse may be filled
as NOT APPLICABLE. .

COLUMNS 9 AND 10: Please give relevant deiails along with date since residing at the given address, telephone No. with area code is required
for the purpose of contacting in case additional information or document is required by Passport Office, Mobile phone No. would be useful for
sending SMS message to the applicant for the same purpose. If the period of residence given in Column 9 is less than one year on the date of
application, please furnish the other addresses with duration of residence. Students staying away from their parents have the option of applying
from place of study. In such cases, for proof of address a bonafide certificate from the Principal/Director/Registrar/Dean of the educational
institution is must.

COLUMN 11: Please give details of previous passport(s) held. Either the Previous Passport Number or the file number may be mentioned here
along wih date of issue and place of issue in the relevant boxes. In case previously applied for passport but the same was not received/issued,
then the details such as file number, date applied and place where applied should be furnished here. Suppression of facts may attgact penal
provisions as per the section 12 of the Passports Act, 1967.

COLUMN 11(s): If ever travelled on Emergency Certificats (EC) or ever deported or repatriated to India at Government cost, then the details
of EC number, date and place of issue along with original seizure memorandum, place and country from where deported or repatriated should be
furnished in this column. Even if the EC details are not available readily, at least the place and country from where deported or repatriated
should invarisbly be given here. All such applicants should furnish details of circumstances of their repatriation/loss of passport in a form of
notarized affidavit.

COLUMN 12: Details like educational qualifications, visible distinguishing mark and the height in centimeters are to be provided against the
respective item. :

COLUMN 13: The relevant eniry as ‘Yes’ or ‘“No’ should be marked in the box space provided. If working in Central / State Government,
Public Sector Undertakings, Statutory Bodies, a “Identity Certificate” from the concemed office should be attached as per “Annexure B
COLUMN 14: Regarding citizenship, whether it is by birth, descent, registration or naturalization is to be recorded in the box space provided by
cither B/D/R/N as the case may be. If held any other citizenship before Indian citizenship, then please furnish the previous citizenship in the
blank space provided.

COLUMN 15: Please write Y or N as applicable. It may be mentioned here that Indian citizens categorized as ECR before leaving the country
are required to get a clearance from the’ Protector General of Emigrants. Applicants in ECR category will have the ECR Stamp put on their
passposts. In case the passport booklet'does not have ECR stamp, the applicant would be deemed to have been granted ECNR status. No ECNR
stamp will be affixed on the passport. An applicant would be eligible for ECNR status if he/she falls in any one of the following categories and -
provides documentary proof thereof:

PE N W
(I) ()  All bolders of Diplemstic/official Passports.
{(b) Ali GAZETTED Government servauts.

(¢) AH Iscome-Tsx payers (including Agricultural Income-Tax Payees) in their individusi capacity. Proef of assessment
of income tax and sctusi payment of income tax for last one year or copy of PAN card to be insisted upon, and ot
merely payment of advance tax. However, in mest cases s as assessment order is not issued separately by the income
{ax department, income tax returns which are stamped by income tax authorities can be accepted.

(d) Al professional Degree holders, such as Doctors boldiog MBBS degree or equivalent degree in AYURVED or .
HOMEOPATHY, aceredited Journalists, Engineers, Chartered Accountants, Cost Accountants, Lecturers, Teachers,
Scientists, Advocates, eic.

{(¢)  Spouses and dependent children of category of persons listed from (b) te (d).

(0  All persens kaving educations! quslifications of matricniation and above.
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(@ Seamen whoarein possession of CDC er Sea Cadets, Deck Cadets;
(i) who have passed final examinationsof three years B.Sc. Nutlcal Scieucu Courses at T.S. CHANAKYA,
MUMBAI; and
(i) who have undergone three months Pre-Sea training at any of the Governmelt approved Training Institutes such
ss T.S.CHANAKYA, T.S. REHMAN, T.5. JAWAHAR, MTI (SCI) sad NIPM, CHENNAI after production of
identity cards issued by the Shipping Master, MUMBAVKOLKATA/CHENNAL

{(h) Persons holding Permanent Immigration Viss, such as the visas of UK, USA and Australia.

(i}  Persons possessing two yesrs diploma from sny institute recognized by the Nationa! Council for Vorstional Training
(NCVT) or State Council of Voestional Training (SCVT) or persons holding three years’ diploma/equivalent degree
from iastitutions like Polytecknics recogaized by Central/State Goveraments.

(i)  Nurses possessing qualifications recognized under the Indisn Nursing Councal Act. 1947,

(k) All persons sbove the age of 58 years.

() . AR persons who kave beer staying sbroad for more than three years (the period of three years could be cither in one
nrelch or hroken) and their spouses.

(m) All . " Iidren upto the age of I8 years of nge. (At the time of re-iesue a¢ the age of 18 years, ECR stamping shali be
done, if applicable)..

(15) No emigration clearance is required for visiting Bangladesh, Pakistan and all countries in Europe (excluding CIS states),

North America, Australia, Japan, New Zealand, South Kores, Soath Africa and Singapore.

The eligible category should be mentioaed in the blank space provided under this column and supportive documents should be
attached with the application. It may be mentioned that passport holders with *ECR’ endarsement travelling to countries other than mentioned
above for any non-employment purposes are required to have the ‘ECR’ endorsement suspanded each time from the offices of the Protector of
Emigrants (POE) or des’gnated Passport Offices, before they undertake the travel. For employment purposes, such pesspert holders require
emigration clearance from the offices of POEs. Otherwise, they will be siopped from travelling at the port of exit. Applicants are, therefore,
advised to apply for ECNR, if they are eligible, to erisure hassle-free travel abroad. It may be noted that the passport booklet will only have

ECR category stamped and in case the passport booklet docs ot have ECR stamp, the applicant would be deetned to have been granted
ECNR status.

COLUMN 16: In this column, while applying for the first time fr the minor children who are less than 18 years of ags, the details of valid
passports held by BOTH OR EITHER parents should be fumished in the relevant column. In such cases, passport to their minor child will be
issued withow any police verification. Further, in the cases where the parents do not hold valid passporte, applications fer such minors can be
made on the basis of three documents. of parents details of which are given in para C(B} of Section IV of the Passport Information Booklet along
with Standard affidavit Annexyre |. in all such cases, passport to their minor child will be issued on post-police verification basis. A declaration
on plain paper as given ai annexure H is needed to be filled up in each case. In case the minor chitd who is.between 15 and 18 years of age
wishes Lo -obtain a full validity passport for 10 years, the same can be issued only on submission of Standard A {fidavit as in Annexure “I” and
any three of the 14 document as mentioped in para C (B) of Section 1V of Passport Information Booklet by the parents and on payment of fee
equivalent to the nomia: - _sport fee i.c. Rs. 1000/- for a 36 pages passport, as applicable for an adult. Otherwise the validity of the passport is
restricted to five years o attaining the age of 18, whichever is earlier. In case of single parent and children born out of wedlock or in case of
parents who are judiciali, separated, a swom affidavit before 2 Magisirate, stating the facts of the case along with documentary proof o be
submitiéd as per Annexuie “C”. in the NORMAL COURSE the ﬂgqamrciemse-t of both parents is required for issue of a passport to the
misior (Annexure “H™). Howéver, if in case the applicant parent is-not in a position to get the consent of the other parent, FOR WHATEVER
REASON, the parent apslying for the passport of the minor may sign the form and submit a swom affidavit as per Annexure “G” stating the
facts and circumstances cf the case along with the application. The affidavit should als~. stat¢ that in case ul’ 2 court case he/she would be
responsible and not the paseport office. In such cases, where only one parent is applying. { ¢ physwal appearance of the child may be requested
lo ensure the applicant parent has the actual custody of the child.
COLUMN {7: The applicant should give corrcct information. Suppression of any I'a-.t may lead to fine up to Rs 5000 per offence and other
penal provisions as applicable under the provisions of the Passports Act, 1967 as amended from time io time.
COLUMN 18: In this cclunmmn, the namie and address along with Mabile or Telephone number/e-mail of person to be intimated in the event of
death or accident is to be fiimished. . g
COLUMN 19: This column is a self declaration made by the applicant about owing allegiance to the sovercignty. unity and mtegnty of india,
noi voluntarily acquiring t'e citizenship or travel document from any other country etc. Alsothis column conwins declaratien in ﬁxmshmg true
information in the application form and aware thal it is an oftence under the Passport Act 1967 for any wrong information or suppression of any
material information in getting the passport. The applicant also declares that he has no other passport or travel document. Under the space
provided, the signature or Thumb Impression (left hand thumb impression for male and right hand thumb impression for female) should be
furnished along with date and place of apphcadon :
COLUMN 20: Phetocopies of all documets that are attached 25 cacksures along with the application 1orm should be listed in the hlnk
spaces provided and each documeént self attested by the applicant.

SECTION IV - DOCUMENTS TO BE ATTACHED WITH THE APPLICATION

(In case the applicant is submitting the application himselfherself, seif atiested copies of all documents are required fo be attached with the
application form. Original documents should, however, also be produced for verification and are refurned. In case the applicetion is not being
submitted by the applicant himself, he cam authorize any member of his family (o do-so with on authority letter. [n case of applications sent by
post.lhcoopmofmgma'documetlsmwbeamstedbyaGAZETTEDOfﬁmorNotarypubhc )

(A) PASSPORTS
(1) While applying for a feeskt plupol‘l aitach. mocoples of the rollo'mng douments
(8) Proof of address (attach one of the following):
Applicant’s ration card, certificate from Employer of reputed companies on letter head, water /lelephone /electricity
bill/statement of running bank account/income Tax Assessment Order /Election Commission ID card, Spouse’s passport
copy, parent's passport copy int case of minors (NOTE: If any spplicant submits only ration card ss proof of addrus, it
should he accompanied by one more proof of address out of the above calcgorics).
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(b} Proof of Date of Birth (attach one of the following):
BmhcemfwdemuedbyanmupalAuﬂmtyordutnctofﬁceofﬂlekeg“of!!uﬂrs&m
Date of birth certificate from the school last attended by the applicant or any other recognized educationel institution; er an
AmdavntswunbeﬁxenMwmdNMyMngdaldplmofhnhupa&emmANNEXURE‘A’by:llnmtc
or semi-illiterate applicants.
N.B.: In the case of apyliealubornolcrnﬂnz‘.ﬂl.”,nlylllrleerﬂﬁnuiuuedbytbeMnnicip-IAu&onty or
the Office of the Registrar of Births & Desths is acceptable.

(c) Citizenship document if applicant is a citizen of India by Registration or Naturalization.

(d) Govemnment/Public Sector/Statutory body employees should submit “Identity Certificate” in ongmal (ANNEXURE B)

alongwith Standard Affidavit Armexure [

(e) If the applicant is eligible for “ECNR” attach attested copy of supporting document (see COLUMN 15 of the INSTRUCTIONS
AND GUIDELINES FOR FILLING UP THE APPLICATION FORM).

(f) i the applicant was repatriated at Government cost, enclose documents to show that the expenditure, if any, incurred by the
G%vermnemofmdumhwhempmmmhsbemﬁmynﬁndedwchWofhﬂu,MxmslryofExmmal
Affairs

(g) Ifihe applicant was ever deported to India, give details of Emergency Certificate/Passport.

(2) When appiying for reissue of a passport after 10 years, attack:

(8) Old passport in original with self-attested photocopy of its first four and lnst four pages, mcludmg ECR/ECNR page.

(b) Docurpent mentioned at (1) (d), if spplicable.

() Document mentioned at (1) (e), if the old passport did not have ECNR : stamp or it was issued when the applxcant was a
minor.

(d) If there is any chmgcmsddresx,docummmmnomd at 1 (a). )

(e) Iftheoldpaspondoesnotcomunspousename,oopyofmamageccmﬁcacxssuedbythekepstrarowanagcor
affidavitas per specimen in Annexurs ‘D’

(3) When applying for = minor's passport attach:

(a) ADedmmnﬁmﬂnmuhmgkammMmd:muﬁnuxmybe affitming the particilars furrished in the
application about the minor child as per ‘Annexure-H (for all minor applicants), Annextré “C™ (Single parents who aré : but not
formally divorced/Single parent of the child bom out of wedlock), Annexure “G” (when passpon is being appiied for by single rarent or
legal guardian), Annexure “I” (when a minor betiveen 15-18 years of age applies ﬁxaﬁdluhdny 10 year passport OR in case cither
parents who do not hold valid Indian passport while applying passport for their miitor child), a3 the case nay be Smgle Parems applying
for the passport for their child should fill up Annexure “C” and or Annexure “G™ asthememzybe T

(b) Attested photoeepy of passport, if any, of both parents, if applicahle. - .

(c) Original passports of parents should be presented for verification of partitllars. 3

(d) Ifonepuentumxdertubtoad,lSwomaﬂidavubylhepmtmmwmwmehdunMwmnlongwnﬂa
affidavit from perent residing in India as - well be submitted. -

“N.B.: Ordmlythewmofbothpmﬁsxanwfonsmot‘apasspmtoamlnor(bdwlayearsufage) ‘However if it

is absolutely not possible due to any reason, the parent applying for a passport'for-hisfher minor ‘child may submit an aflidavit
{Annexure G) and based on the same passport application will be procussed. In case where the pareni(s) is/are resident outside
India, such consent from theparent(s), in the form of a swom affidavit, duly attested by the Indian Mission abroad, is acceptable.
In the cases where the minor children who sre less than ISywsofage,medemlsofuhdpassponsheldby BOTH OR
EITHER parents should be fumished. In such cases, passport to their minor child will be issued without any police vetification
basis. Fur(ier, in the cases where the parents do not hold valid passports, applications for such minors can be made on the basis
of three documents of parents details of which are giver " para C(B) of Section IV of the Passpiort Informatioh Bookiet along
with Standard Affidavit Annexure . In all such cases, passport to their minor child will be issued on post-pohce verification
basis. Children of all age must apply for separate passports. However, those below 1S years will be given 5 years validity
passport or passport tili 18 years of age. In case the minor child who is between 15 and 18 years of age wishes to obtain a full
validity passport for 10 years, the same can be issued only on post-police verification basis on submission of Standard Afidavit
as in Annexure “I” and three of the 14 document as mentioned in para C(B) of Section IV of Passport Information Booklet by the
parents and on payment of fee equivalent to the normal passport fee i.¢. Rs [000/- for a'36 pages passport, as applicable for an
adult. In the case of single parenis or of parents who are scparated but not formally divorced, an affidavit at ‘Annexure C is to be
submitted. ’
For Adopted Children:
In case of Adopted Children the following documents are to be furnished:
1) Valid adoption deed registered as per Indian laws
i) In the case of Christians, Muslims and Parsis, a court order granting guardianship and allowing the child to be taken out of the
Country,
1ii) Copy of the guarantee executed before the Court conccmcd

B) CHANGE OF NAME

Ik

Following marriage, rernamage or divorce:
(8) A woman applying for change of name/surname in exlstmg passport due to marriage must furnish:
iy Photocopy of the Husband’s passport, if any, and
@t) An attested copy of marriage certificate issued by Registrar of Marriage OR an affidavit from the husband and wife
along with a joint photograph, (Specimen at Annexure D) .
(b) Divorzzes applying for change of name OR for deletion of spouse’s name in existing passpoﬂ must furnish
(i) Certified copy of Divorce decree.
i) Deed poll/swom affidavit (ANNEXURE ‘E’) 4
(c) Re-married applicants applying for change of name/spouse’s name must furnish:
@) Divorce deed/death certificate as the case may be in respect of first spouse, and
(ii) Document as at (a) above relating to second marriage.
I Inother circumstances for change of name, the applicant (both male and female) should furnish:
(iy Deed poll/sworn affidavit (ANNEXURE ‘E"):
(iiy . Paper cuttings, of two leading daily newspapers (one dmly newspaper should ‘be of the area of apphcam s
permanent and present address or nearby area). .




8 THE GAZETTE OF INDIA : EXTRAORDINARY [Part I—SEc. 3(i)]

© OUT OF TURN ISSUE OF PASSPORT UNDER TATKAAL SCHEME

(A)If:napplimidﬂhu!oobtainhispmpoﬂmderﬂlehﬂmlScﬁeme,averiﬁc&imoetﬁﬁuleaspermespecimnANNEXURE‘F'md
standard affidavit as Annexure “I” should be submitted along with the TATKAAL fee. The Passport Issuing Authority shall retain the right to verify in
writing the authenticity of the Verification Centificate from the official who has issued #t. All applicants seeking a passport out of tum under the
TATKAAL Scheme are-advised to submit their application, documentation and fee as specified under. No proof of urgency s required for Out-of-
Turn lssue of passport. Post Police Verification shall be done in ali cases of issue of passport under Tatkal Scheme.

(B) The applicant also has the option to obtain a passport under Tatkal Scheme on submission of three documents from the Fourteen documents as
mentioned below, provided one of the three documents is a photo identity document and atleast one of the three is amongst the documents indicated at
(a) to (i) and standard affidavit duly attested by 2 Notary as at Annexure “1". All applicants seeking a passport out of tum under the TATKAAL Scheme
are advised to submit their application, documentation and fee as specified below.

Proof of Identity and Nationality (please attach three documents from the fbllowing Fourteen documents, provided one of three
documents is a photo identity document and at least one of the three is amongst the documents indicated at (a) to (&) below and
along with standard affidavit as given in Annexure “I” on non-judicial stamp paper to be attested by public notary):

(a) Electors Photo Identity Card (EPIC); (b) Service Identity Card issued by State/Central Government, Public Sector Undertakings,
local bodies or Public Limited Companies; (c) SC/ST/OBC Certificates; (d) Freedom Fighter Identity Cards; (¢) Arms Licenses; (f)
Property Documents such as Pattas, Registered Deeds etc.; (g) Rations Cards; (h) Pension Documents such as ex-servicemen’s Pension
Book/Pension Payment order, ex-servicemen’s Widow/Dependent Certificates, Old Age Pension Order, Widow Pension Order; (i)
Railway Identity Cards; (j) Income Tax Identity (PAN) Cards; (k) Bank/Kisan/Post Office Passbooks; (1) Student Identity Cards
issued by Recognized Educational Institutions; (m) Driving Licenses; and (n) Birth Certificates issued under the RBD Act.

(All above documents to be produced in original along with self-attested copies)

The TATKAAL fee is in addition to the applicable passport fee and paysbie either in cash or DD in favor of Passport Officer concened. The
additional fee for out of tum TATKAAL passport, would be as foliows:

Fresh Passport
1. Within 1-7 days of the date of Application Rupees. 1,500/- plus the passport fee as appiicsble
2 Within 8-14 days of the date of Application Rupees. 1,000/- plus the passport fee as applicable
Duplicate Pass -
% Within 1-7 days of the date of Appiication Rupees. 2,500/~ plus the duplicate passport fee as applicable
2. | Within 8-14 days of the date of Application Rupees. |,500/- plus the passport fee as applicable
Re-issue cases after expiry of 10 vears validity
L | Within 3 working days of the date of apptication | Rupees. 1,500/~ pjus the passport fee as applicable

(D) For issue of passports to owner, partaers and directors of Companies which 2re members of Cil, FICCl & ASSOCHAM. The
applicants have to submit Verification Certificate as at Annexure “J” aloag with Staadard Affidavit at Anq-re 1"

(E) In case an applicant is in possession of a Verification Certificate (VC) and or three (3) documents as mentioned in para C(B) (a) of Section
1V, but does not wish to pay the additional fees as required under Tatkal. In such a case, the applicants will be issued passport on post-
police verification basis in the normal course.

(F) CASES OF LOST/DAMAGED PASSPOR‘I'S The applicant has to fill the passport application form and submit the same along with
following deeds:

i) FIR in original 3

ii) First and last four pages of old passport.

iti) If there is any change in address, proof of address.

SECTION V - SPECIMEN OF AFFIDAVITS/DECLARATIONS

ANN

SPECIMEN AFFIDAVIT TO BE SUBMITTED BY ILLITERATE APPLICANTS AS PROOF OF DATE OF BIRTH IN CASE NO OTHER
OOCUMENT MENTIONED AT PARA A{b) OF SECTION IV IS AVAILABLE
{To be executed on non-judicial stamp paper)

1. i . SloWioDlo ... ;... ... presently residingat ... ................. hereby state as follows:

Twasbomon ... ... at........." " situated inthe District. .............inthe Stateof . ...... I have no documentary proof in support of my place
and date of birth.

[ do not possess any educational qualification and [ am an illiterate person.

1 take oath and solemnly declardafﬁrm that the particulars fumished by me above are correct and that 1 have not led or misrep: ted any facts.

Place ... . ...

Date . )

Verified on thss ....................... dayof..............oftheyear............... thatthe contents of my aboveaffidavit are true and correct to the best of my

knowledge and belief and nothing in material has been concealed therefrom.
The contents of the affidavit has been read ont to me
Deponent
Attested
Signature and official seal of attesting authority
Note: Affidavit to be attested by the Magistrate/Notary
In case of notary, notarial slamp would be required
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URE ‘B’
ALL CENTRAL GOVERNMENT EMPLOYEES STATE GOVERNMENT EMPLOYEES, EMPLOYEES OF STATUTORY BODIES
AND PUBLIC SECTOR UNDERTAKINGS ARE REQUIRED TO PRODUCE A
FICATE R N A
{To be given in Duplicate on Original Stationery)

Certified that SHRUSHRIMATV/KUM ............. SorvWife of Shri ..................... of is a temporary/permanent employee of this {office
AAAress): vissos s from ....... (date) ....... and is at present holding the postof .................... Shri/Smt./Miss/Mst. ................._. is/are
a dependent family member(s) of Shri/Smt................cococvveenen, and his/her identity is certified. This Ministry/Department/Organizaiion has

no objection to his/he acquiring Indian Passport. The undersigned is duly authorized to sign this Identity Certificate. I have read the provisions of
Section 6(2) of the Passports Act, 1967 and certify that these are not attracted in case of this applicant. 1 recommend issue of an Indian Passport to hinvher. It is
certified that this organization is a central / State Government / Public Sector / undertaking / statutory body. The Identity Card Number of
Shri/Smt (employee).......ccorvvuirreiinnennenns I8t

Ref. No. &
Datl: . cuussvionsnsis Name, Designation, address & Tel No..

Applicant’s
photo to be
attested by
certifying
authority

Tal

N
AFFIDAVIT TO BE SUBMITTED WITH THE APPLICATION FOR A PASSPORT OF A MINOR CHILD BY EITHER PARENT (WHO ARE
SEPARATED BUT NOT FORMALLY DIVORCED) OR BY A SINGLE PARENT OF THE CHILD BORN OUT OF WEDLOCK

(To be executed on non-judicial stamp paper)
1, (name of single parent) solemniy declare and affirm as follows:

1. That I am the mother/father of (name of the child) who is a minor child and on whose behalf I have made an application for his/her
passport. .
2 That [ am judicially separated from the mother/father of (name of minor).
OR
That no legally valid marriage ever existed between me and Mr./Ms. (the father/mother the minor child).
«OR )

The father/mother of (name of the child) has deserted me after conception/ delivery
3. That (name of the minor)..is exclusively under my care and custody since separation/

delivery.

Signature & address of Deponent
Date:
(Swom before the First Class Judicial Magistrate or Notary Public)
ANNEXURE ‘D’

SPECIME& AFFIDAVIT TO BE SUBMITTED ALONG WITH APPLICATION FOR PASSPORT BY A WOMAN APPLICANT
FOR CHANGE OF NAME AFTER MARRIAGE (JOINT AFFIDA VIT TO BE SUBMITTED ALONGWITH HER HUSBAND)
{To be executed on non-judicial stamp paper) )

......................... ( ofhusband)
solemnly declare and affirm as under:

1 That we are married under .........occceviiiniinnn Marriage Act/Rights/Customs ard are living together as married couple since
....... (dateofage)
2 TRBY 5 5, 500555 38 T8 R e e ii ST would henceforth be kKnown as ...........cooociiiiiiiannnns
(maiden name of wife) (name of wife after marriage)
by virtue of our martiage.

3. Thal our joint photograph is affixed below.

Date:
Signature & address of Deponents
Vissaoss sisamasmanmamanianns
S

Note: 1. This affidavit may be sworn before a Magistrate/Notary. :

2. The Juint photograph of the couple is to be pasted on the bottom left hand side of the affidavit paper and attested by the
Magistrate/Notary with his/her signature and rubber stamps (half on the photograph and half on the affidavit)
3. Declaration 2 above to be ignored by applicants who seek endorsement of name of spouse in respect of reissue ofa

previously issued passport.
3979Gifog—7
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U (3 2]
SPECIMEN AFFIDAVIT FOR CHANGE IN NAME/DEED POLL/SWORN AFFIDAVIT
{On non-judicial stamp paper)
By this deed 1, the wundersigned................... (New Name) previously «called ................. (Oid  name),
OINZ...ovviiiieiiee s (give profession or vocation) and resideni of ............cooiieeiniiiennnie (address) solemnly declare:~
1. That for and on behalf of myself and my wife and children and remitter issue wholly renounce/relinquish and abandon the
use of my former name/surname of .........cccoeeeviiinninnne and in place thereof I do hereby assume from this date the name/surname ....... and

so that T and my wife, children and remitter issue may hereafter be called, known and distinguished not by my former name/surname, but
assumed name/sumname of .........c.c.oevveeinnnnnn.

2. That for the purpose of evidencing such rmy delermination declare that I shall at all times hereafier in all records, deeds and
writings and in all proceedings, dealings and transactions, private as well as upon ali occasions whatsoever use and sign the name of ........ as
my name/surname in place and in substitution of my former name/sumame.

3. That 1 expressly authorize and request all persons in general and relatives and friends in parucular, at all times hereafler to
designate and address me, my wife, my children, remitter issue by such assumed name/sumame of ..............ccceeen accordingly.

4. In witness whereof [ have hereunto subscribed my former and adopted name/sumame of .............. and ......... affix my
signature and seal, if any, this ....................... dayof..............

Signed sealed and delivered by the above name
Former name...............
Date......
In the presence of:
Name........oocoeiinnen, Name
Address................ Address ............oeeunne

{This deed polV/affidavit may be signed and attested in presence of a Mag:stmte/Notary or Consular Officer in an Indian Mission abroad)

Note: In case of change of name, applicant should insert advertisements in iwo reputed newspapers (one local newspaper of the area in which
he/she is residing and 2™ in newspaper of the area of permanent address) and submit original newspapers at time of applying for passport in
his/her new name.

ANNEX
SPECIMEN VERIFICATION CERTIFICATE (FOR PASSPORT UNDER TATKAL ONLY)
(On official stationery of verifying authority)
(To be given in Duplicate® along with Standard Affidavit as at Annexure “1”)
Reference Number
* Applicant’s ﬁ

Photo

( Verificanon Certificate issuing officer should attest the photograph of the applicant with his/her signature and rubber stamp in such & way that half the signature
and stamp appear on the photograph and half on the certificate).

Verification Certificate
This 1s to certify that Sh/Smt/Kum. .............. .. ... son offwife offdaughter of .._............... whose personal particulars are given below

has good moral character and reputation and that after having read the provisions of Section 6(2) of the Passports Act, 1967. 1 certify that these provisions are not
atracted in case of this applicant and I, recommend issue of an Indian Passport to him/her. Appilicant has been staying at his/her address continuously for the last
one year

Date of Birth

Place of Birth

Educational Qualification

Profession {Govt /Private Service/Others)
Permanent Address

" Present Address

Place
Office Address with location
Date ’ . Signature ... ...
o | Office
S | Seal {
; | TH B T ———
Designation .........
t Card No. .
(Enclose a pho(ocopy of 1 Card)
Telephone No. (O) —
Mobile NO........ooveiiiiviii e
Notes:

H ‘the applicant’s passport size phologmph is also required to be affixed on the Verification Certificae and attested by the officer issuing the V enficution
Ceruficate with his/her signature and rubber stamp in such a way that half the signature and stamp eppear on the photograph and half on the certificate
2. If the applicant has res:ded at more than one place during the last one year then al} previous addresses with the re!evam dates should Be mentioncd
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oA

This Verification Certificate may be got signed by any of the fol.awing:

(i) An Under Secretary/Deputy Secretary/Director loini Secretary/Add. Secretary/Special Secretary/Secretary/Cabinet Secretary to Govemment
of India. '

(i) A Director/Joint Secretary/Additional Secretary/Special Secretary/Chief Secretary to a State Govt.

(itr) A Sub-Divisional Magistrate/First class Judicial Magistrate/Additional DM/District Magistrate of the district of residence of applicant.

(1v). A District Superintendent of Police, DIG/IG/DGP of district of residence of applicant,

v) A Major and above in the army. Lit Commander and above in the Navy and Sq Leader and above in the Air Force.

(vt) The General Manager of a Public Sector Undertaking

{vir} All members of any All India Service or Central Service who are equivalent to or above the rank of an Under Secrctary to the Government
i.€. in the pay scale of Rupees 10,000-15,200 or above

{vini} Resident Commissioners/Additional Resident Commissioners of all State Governments based in Delhi,

(X} Concemed Tehsildars or Concemed SHO's foran applicant staying in the area under his/her jurisdiction.

() The Chairmen of the Apex Business Organizations i.e FICCL, Cll and ASSOCHAM in respect of owners, partners or directors of the
companies that are members of the concerned Chamber in prescribed performa as at Annexure “J™,

Anyone who issues incorrect verification certificate may be prosecuted under section §2(2) of the Passport Act, [967.

SECTION 6(2) (£} OF THE PASSPORT ACT, 1967

“Subject to the other provasions of this Act. the passport authority shall refuse to 1ssue a passport or travel docurnent for visiting any foreign country

under clause { €} sub-section 3 of anyone or more of the following grounds, and on no other ground, namely:

ta)  that the applicant 1s not a citizen of India.

Ib)  that the applicant may. or s likely to engage outside India in activities prejudicial to the snvercignty and integrity of India.

(¢} that the departure of the applicant from India may. or is likely to be detrimental to the security of India.

(d}  that the presencc of the applicant outside India may, or 1s lifely to prejudice the friendly relations of India with any foreign country.

(¢} thai the applicant has, at any time during the period of five years immediately preceding the date of his application been canvicted by a court of

India for any otfence involving morat turpitude and senter ced in respect thereof imprisonment for not less than two years.

() that crmunal proceedings in respect of an offence alleged to have been committed by the applicant are pending before a court in India

{g)} that a warrmant or sumimons for the appearance, of a warrant for the arrest. of the applicant has been issued by a court under any law for the lime
being in force or that an order prohibiting the departure from India of the applicant has been made by any such court.
(b} That the applicant has been repatriated and has not reimbursed the expenditure incutred in connection with such repatriation.

{
behatf

3
custody

ANNEXLURE G’ - .
DECLARATION OF APPLICANT PARENT OR GUARDIAN IF PASSPORT IS FOR MINOR (one pareat not given consent) : IN THE
FORM OF A SWORN AFFIDAYIT BEFORE JUDICIAL MEGISTRATE ON NON-JUDICIAL STAMP PAPER

WE s sotemnly declare and affinns as follows:
{Name of the Parent/Guardian applying for passport)

That I/We am/are the mother/father/parents/guardians of ................ ...

{Name of the Mnor Child)
/We have made an application for his/her passport.

Signature/Consent olNIIMES! oo mmisnis i s S e T S s who is father/mother/parents of the child has not
{Name of the father/Mother)
been obtained by me for the following reasons:

That I/We only am/are taKIng €are Of ..............oooiiii i e hefshe is exclusively in my physical
{Narne of the minor child}

I/We also affirm that in the case gt'é court case arising due Lo issue of a passport tothe minorchild. ... :
o e (Name of the minor child)
1/We would be solely responsible for defending the case and nol the Passport Issuing Author ity

Date . . Signature & Address of the parent (s)/
guardian(s) applying for the Passpart




2 THE GAZETTE OF INDIA : EXTRAORDINARY [Part I—SEC. 3(1)]

DECLARATION OF APPLICANT PARENT OR GUARDIAN IF PASSPORT IS FOR MINOR: ON PLAIN PAPER

I/We affirm that the particulars given above are in respect of (name of the child)
.......................................... son/daughter’ of Shrl ssciscmeimsienassmemsmyssssmsarssnssses @00
] T e AL e L i of whom I‘we am/are the Parents/Single
Parents/Applicant Parent/Guardians. He/She is a Citizen of India. His/Her date of birth/place of Birth is —----e—m--
I/We undertake the entire responsibility for his/her expenses. I/We solemnly declare that he/she has not Iost
surrendered or been deprived of his/her citizenship of India and that the information given in respect of him/her in
this application is true. It is also certified that l/we am/are holding/not holding valid Indian passport(s) and the name
of the child mentioned is not included in Passport of either parent.

/ OR

Father (Signature) Mother (Signature) Legal Guardian (Signature)
A P
AFFIDAVIT

(To be executed on appropriate non-judicial stamp paper and attested by a Notary Fublic)
{One original and one seif-attested photocopy)

I
name), Son of residing at Date
of Birth being an applicant for issue of passport, do hereby solemnly affirm and state as follows:

I ' That the names of my parents and spouse are as follows:
(i) Father
(ii) Mother

(iii) Wife/Husband

That | am continuously resident at the above mentioned address from..............ccececvinennee
That 1 am citizen of India by birth/descent/registration/naturalization and that 1 havé neither acquired the citizenship of
another country nof have surrendered or been terminated/deprived of my citizenship of India.
4. That I have not, at any time during the period of five years immediately preceding the date of this affidavit, been convicted
by any court in India for any offence involving moral turpitude and sentenced in respect thereof to imprisonment for not less than
wo ycars;
5. That no proceedings in respect of any criminal offence alleged to have been committed by me are pending before any criminal
court in India;

L N

6. That no warrant or summons for my appearance, and no warrant for my arrest, has been issued by a court under any law for the
time being in force, and that my departure from India has not been prohibited by order of any such court;

7. That I have never been repatriated from abroad back to India at the expense of Government of India/l was repatriated from
abroad back to india at the expense of Govcmment of India, but reimbursed expenditure incurred in connection with such
repatriation.

&. That I will not engage outside India in actrvmes prejudicial to the sovereignty and integrity of India.

9. That my departure from India will not'bé detrimental to the security of India.

10. ‘that my presence outside India will not prejudice the friendly relations of India with any foreign country.

Placc :
Daie -
DEPONENT
VERIFICATION

Verificdon.....{date)at ............. {place) that the contents of the above mentioned affidavit are true and correct and nothing
material has been concealed. :
DEPONENT
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ANNEXURE ‘J°
SPECIMEN VERIFICATION CERTIFICATE
(To be given {in Duplicate® along with Standard Affidavit as at Annexure “I} by Chairmen of Apex Business Organisations
to the Owners, Partners Or Directors of the Companies having Membership of the Concerned Chambers)
{Official stationery of verifying authority)
Reference Number

Applicant’s
Photo

{Verification Certificate issuing officer should attest the photograph of the Apphmm with his/her signature and rubber stamp in such a way that haif the signature
and stamp appear on the photograph and half on the certificate).

Veri
This is to certify that Sh./Smt/Kum. ......_.. sonlwrfddnnghter of .. . whose personal particulars are given below has
goodmoralclamctermdnputanmmdﬂm:ﬁab:vmgmlddnplwsmsofsmmﬂmofﬂ:PmpomAa, 1967. I certify that these provisions are not
attracted 1n case of this applicant and I, recommend issue of an Indian Passponmhmlber Applicant has been staying at his/her address continucusly for the last
one year

Date of Birth

Place of Birth
Educational Qualification
PIOBEBRION . o= oiie . .. o s 350k s §55 oA b AT WS ams mewsesnylin s moiemamanis ve o8 ot msie i s N A9 8 18 g 80K i RIS A TSNS R 02
Permanent Address

Present Address

Place
Oftice Address with location ’
Date: Signaare ......ccoiieiiensariins
) Office
Seal
FullName ......................
DOsignation ....... .: civsssm0s
Name of the Chamber . ..................
Telephone No. (O).............. (R).........

1 The applicant’s passport size photograph is also required to be affixed on the Verification Certificate and attested by the officer issuing the Venfication
Cemucaw with his/her signature and rubber stamp in such a way that half the signature and stamp appear on the photograph and half on the certificate
2. If the applicant has resided at more than one place during the last one year then all previous addresses with the relevant dates should be mentioned
3 Anyone who issues incorrect verification certificate may be prosecuted under section 12(2) of the Passport Act, 1967.
4. SECTION 6(2) (C) OF THE PASSPORT ACT, 18§67
“Subject to the other provisions of this Act, the passport authority shall refuse to issue a passport or travel document for visiting any foreign country
under clause ( C } sub-section 5 of anyone or more of the foliowing grourds, and on no other ground, namely:
(a) that the applicant is not a citizen of India.
(b) that the applicant may, or is iikely to engage outside India in activities prejudicial to the sovercignty and integrity of India.
(c) that the departure of the applicant from India may, or is likely to be detrimental to the security of India.
(d) that the presence of the applicant outside India may, or is likely to prejudice the friendly relations of Indig with any foreign country.
(e) that the applicant has, at any time during the period of five years immediately preceding the date of his application been convicted by a court of
India for any offence involving moral turpitude and sentenced in respect thereof imprisonment for not less than iwo years.
(f) that criminal proceedings in respect of an offence alleged to have been committed by the applicant are pending before a court in India.
(g) that a warrant or summons for the appearance, of @ warrant for the arrest, of the applicant has been issued by a court under any law for the time
being in force or that an order prohibiting the departure from India of the applicant has been made by any such court.
(n) That the applicant has been repatriated and has not reimbursed the expenditure incurred in connection with such repatriation.
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-

Imposition of penalties for suppressmn of information under Section }2(1) (B} of Passport Act, 1967 is as given below:

S. No.

Nature of suppression of information

Amount (in Rs.) for
Literate applicants !

Amoun; (in Rs.) for
I{literate applicants

@)

In case the applicant's name has been endorsed on the parents’
passport and the applicant is less than I8 years old and while
applying for a separate passport, does not mention the fact that
the name is endorsed in the parents’ passport.

500/-

Nil

(i)

In case the applicant’s name has been endorsed on the parents’
passport and the applicant is more than 18 years old and while
applying for a separate passport, does not mention the fact that
his name is endorsed in the parents’ passport.

1000/-

500/-

(i)

In both the above cases, if the parents’ passport has already
expired

No fine

No fine

(iv)

If the applicant had previously applied for a passport and the
file was closed without issue of a passport or returned
undelivered and provided there is no change in the personal
particulars and the applicant does not mention about the
application made earlier.

1000/-

500/-

v)

If the previous passport has expired and the information is not
given.

2000/-

500/-

(vi)

When an applicant holds / held a diplomatic / official passport
and does not mention in his application at the time of applying
for an ordinary passport.

500/-

500/-

{vii)

If a student studying in a hostel away from his permanent
address, does not mention his present address with proof in his
passport application form while applying at RPO/PO in which
jurisdiction his permanent address falls.

500/- (in case of minor,
where applicant’s
parent is illiterate)

{viii)

In case where an applicant does not disclose that he had
applied for a passport earlier claiming that he never received
the passport and there is, however, no record of passport
“Returned Undetivered”, then the appticant may be asked to
apply for duplicate passport with FIR.

2500/~ + 2500/
(Duplicate passport fee)

1000/- + 2500
(Duplicate passport fee)

(ix)

(a) In case, there is forgery of the stamp of ECNR/PCC or any
other observation in the passport, then applicant may be
interviewed and in case some agent has done this then his
name and address should be taken in writing. The forged
endorsement should be cancelled and passport restored to the
applicant.

(b) If another booklet is required by the applicant, duplicate
passport fee or Rs. 2500/~ should be charged.

5000/~

5000/~ + 2500/
(Duplicate passport fee)

1000/-

1000/- + 2500/~
{Duplicate passport fee)

x)

In case the passport with forgery has expired, then fresh
passport may be issued with normal fee of Rs. 1000/- plus.

2500/- + 1000/~ {normal
passport fee)

1000/ + 1000 (normal
passport fee)

(xi)

A Government servant who does not give details of his
employment in his application form for ordinary passport.

AY

2500/-

2500/-

{xii)

in case applicant does not disclose correct marital status and a
case is registered regarding marital dispute

2500/-

2500/~

(i)

If applicant gives wrong information regarding his date of
birth / p'ace of birth (minor changes)

1000/-

500/-

{xiv)

Minor suppressions of information regarding marital status /
name of spouse etc. inadvertently.

500/-

500/~

(xv)

When an applicant holds a valid passport or suppresses /
changes the personal particulars or where a criminal case is
pending against him and 4hxs information is not disclosed in
the apphcatwn *

5000/-

2500/-

Note: (i) Under Section 12 of the Passport Act, 1967 - whoever contravenes the provisions of the Act
by traveling without a valid passpori, knowingly furnishes wrong information or attempts to
alter entries made on the passports or travel documents, fails to produce his/her passport for
inspection, knowing uses a passport or travel document used to another person or knowingly
allows another person to use a passport or travel document issued to him shall be punishable
with imprisonment for a term up to 2 years or with fine up to Rs. 5,000/- or with both
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(ii) Whoever not being a citizen of India makes an application for a passport or obtains a
passport by suppression of information about his nationality or holds a forged Indian passport
or travel document shall be punishable by imprisonment up to 5 years and with fine up to Rs.

50,000/-.

[F. No. VI/401/1/5/2006}
R. R DASH, Jt. Secy. (CPV)

Note :—The principal rules were published in the Gazette of India vide number GSR 691(E), dated the 11" December,

1980, ana subsequently amended vide :-

() GSR 50(E), dated 7.2.1981;

(ii) GSR 494(E) dated 10.6.1981
(iif)  GSR 46%(E), dated 24.6.1982;
(iv)  GSR 325(E), dated 12.4.1983;
(v)  GSR 482(E), dated 13.6.1983;
(vi)  GSR 494(E), dated 16.6.1983;
(vil)  GSR 345(E), dated 29.3.1985;
(viii)  GSR 860(E), dated 8.11.1985;
(ix)  GSR 857(E), dated 13.10.1987;
x) GSR 84 (E), dated 11.2.1988;

(xi) GSR 1155(E), dated 21.11.1988;

(xii) GSR 622(E), dated 27.6.1990;
(xiii) GSR 653(E) dated 20.7.1990
(xiv) GSR 100(E), dated 4.3.1991;
(xv) GSR 275(E), dated 20.3.1991;
(xvi) GSR 586(E), dated 21.6.1991;
(xvii)  GSR 111(E), dated 22.1.1992;
(xviii)  GSR 684(E), dated 15.6.1992;
(xix) GSR 72I(E), dated 7.8.1992;
(xx) GSR 477(E), dated 16.6.1993;
(xxi) GSR 485(E), dated 1.7.1993;
(xxii)  GSR 503(E), dated 10.7.1993;
(xxiii)  GSR 833(E), dated 2.12.1994;
(xxiv}  GSR 592(E) dated 7.8.1995:
(xxv)  GSR 491(E) dated 28.8.1997:
(xxvi)  GSR 605(E), dated 5.10.1998;
{(xxvii) GSR 516(E), dated 8.7.1999;
(xxviii) GSR 827(E), dated 29.12.1999;
(xxix)  GSR 34(E), dated 12.01.2000;
(xxx)  GSR 472(E), dated 22.05.2000;
(xxxi)  GSR 473(E), dated 22.05.2000;.
(xxxii)  GSR 485(E), dated 23.05.2000;
(xxxiii) GSR 529(E), dated 8.6.2000;
(xxxiv}  GSR 584(E), dated 04.07:2000;
(xxxv)  GSR 632(E), dated 25.2.2000;
(xxxvi)  GSR 482(E), dated 28.5.2001;
(xxxvii) GSR 527(E), dated 13.7.2001:
(xxxviii)GSR 576(E) dated 2.8.2001
(xxxix) GSR 817(E) dated 2.11.2001
(x1) GSR 879(E) dated 5.12.2001
(xli) ‘GSR235(E) dated 28.3.2002
(xlii)  GSR 429 (E) dated 23.05.2003
(xliiiy  GSR 399(E) dated 16.06.2005
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